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ORDER

New Delhi, the 24th March, 2000

S.0. 273(E).—Whereas a drafl order with a vicw to review the continued use in India of certain insecticides
which were either banned or restricted for use in other countries because of involved health risks to human beings and
anumnals was published for inviting objections and suggestions from persons likely to be affected thereby :

And whercas. the objections and suggestions rcoelved in respect of the said draft Order had been duly
considered by the Central Government |

And whereas, the Central Government had issued an Order in exercise of the powers conferred by sub-section
(2) of section 27 read with section 28 of the Insecticides Act, 1968 (46 of 1968), prohibiting the manufacture and use of
(1) Methomyl 12.5% L formulation, and (i) Phosphamidon 85% SL after one year from the date of publication of the
said Order | -

And whereas, the said Order was published in the Gazelte of India Extraordmaxy Part LI-Section 3(ii) vide
mumber S.0. 199%(E), dated, the 26th March, 1999 ; "

And whereas, representations have been received in the Deptt. of Agriculture and Co-operation that the stocks
of {i) Methomyl 12.5% L. formulation and (ii) Phosphamidon 85% SL will remain unsold even afier 25th March, 2000
as they have a shelf-life bcvond ths periad ;

And whereas, the representanons recewed in respect of Order number S O. 190(E) dated the 26th March, 1999
have been duly considered by the Central Governmem )

Now, therefore, in exercise of the powers conferred by sub-section (2) of section 27 read with section 28 of the
sald Act. the Central Government, after considering the recommendations of the Registration Committee and the Expert
Committee constituted for the purpose, hereby makes the following Order to amend the said Order, namely — -

lo the said Order,— : , -
(i) iniem (!). the words “and use” appearing in the second line shall be omitted :
(i) below item (1), the following item (1A) shal be inserted, namely :— ”

"{1A) the use of these p&stlcxdes shall be prohibited from the date of their expiry or 25th March, 2002
whichever is earlier.”
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